
 

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-337 of 2022 

GR Case No-637 of 2022 

U/S-457/380 of IPC 

 
ORDER 

22.03.2022 

Case record put up today along with a prayer filed by SI 

Naren Chetia of Borghat Police Outpost under Tezpur PS 

praying for showing accused person, named, Md. Ashiqul 

Islam Khan in connection with the instant case registered 

under section-457/380 of IPC.   

Heard the prosecution side and perused the prayer of I/O.   

It disclosed from the prayer as well as the case record that 

instant case has been registered against the accused person, 

named, Md. Ashiqul Islam Khan in connection with an ejahar 

lodged by complainant Md. Jamal Hussain. It also disclosed 

from the entire case record that the investigation of this case 

is pending at a pre-matured stage and accused person, 

named, Md. Ashiqul Islam Khan has already been 

apprehended in connection with Tezpur PS Case No-344 of 

2022, u/s-457/380 of IPC on 19.03.2022 and produced him 

before the court on 19.03.2022 and thereafter, he was 

allowed to go on police custody for a period of 03 (Three) 

days and consequent to that today i.e. on 22.03.2022 the 

above-named accused was produced before this court after 

completion of his 03 days police remand.  

Now, the I/O of this instant case prayed to show the accused 

person, named, Md. Ashiqul Islam Khan to be an arrested 

accused in this case contending that sufficient evidence found 

against him during the time of investigation. On careful 

perusal of the case diary, it disclosed that Md. Ashiqul Islam 

Khan is an FIR named accused and also recovered some  

 



 

22.03.2022  

stolen articles as claimed by the complainant in his ejahar 

from his possession.  

I have meticulously considered the prayer filed by the I.O, it 

finds that accused may have committed the alleged offence. 

The offence of section-457/380 of IPC appears to be 

cognizable and non-bailable in nature and considering the 

implicating materials found against the accused, this court 

finds that sufficient reason to allow the prayer of the I/O for 

showing the accused person, named, Md. Ashiqul Islam Khan 

to be an arrested accused in connection with this case.     

Accordingly, prayer of the I/O is allowed and the accused 

person, named, Md. Ashiqul Islam Khan is shown to be an 

arrested accused in connection with this case and consequent 

to that I/O is directed to produce the accused person in 

connection with this case immediately showing him to be an 

arrested accused in this case.  Accordingly, the accused is 

remanded to judicial custody till 02.04.2022.  

The Superintendent of Central Jail, Sonitpur, Tezpur is hereby 

directed to keep the accused separately in an isolation ward 

from the other jail inmates for a considerable period and 

further the accused person is directed to be Scanned through 

thermal scanner before admitting him inside the jail.   

Also seen the prayer of I/O for perusal of seizure list along 

with seized article i.e. (i) One new 02 (Two) liters size Ketly 

with aluminum; (ii) One new steel colour three liters 

Panasonic company cocker; (iii) One new about 1 KG silver 

mix Iron pam; (iv) One metro pouler reven liver broken lock; 

(v) One ash colour woolen monkey cap marked as MR No-

123/2022. The prayer of the I/O considered and allowed and 

seizure list is seen along with seized articles.  
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Let furnish photostat copy of seizure list and the seized 

articles to the I.O, keeping the original seizure list with the 

case record.   

The Superintendent of Central Jail, Sonitpur, Tezpur is 

directed to comply with the aforesaid guideline for prevention 

of COVID-19 pandemic inside the jail premises. 

Inform all the concerned.   

 

                
                            Chief Judicial Magistrate                                    

                            Sonitpur, Tezpur 


